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MINISTRY OF LAW AND JUSTICE

(Legislative Department)

New Delhi, the 26th April, 2023/ Vaisakha 6, 1945 (Saka)

CORRIGENDUM

In the Competition (Amendment) Act, 2023 (9 of 2023),  published in the Gazette of

India, Extraordinary, Part II, Section 1, dated the 11th April, 2023, Issue No. 9, in

page 19, line 39,  for  “Explanation”, read  “Explanation 1”.

————

K. BISWAL,

Special Secretary to the Govt. of India.
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